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(b) Ibe total ImOlIDt of expenditure 
involved in the scheme; and 

(c) when the schc:mc: will be brought into 
operation and when it will be completed? 

TIll! MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATII 
RAO) : (a) and (b). A sum of Rs. 22.41 
lakhs has bc:c:n oanetioned by Govel1llDent 
for addition of one bed room each with 
attached W. C. in 224 flats in North and 
South AvenuCl. 

(e) The work. in rellud to South Avenue 
lIats has commenced and the work. in rc:-
prd to North Avenue: ftats ill likely to 
hqin shortly. The time for completion 
of the work is • little more than a year 
from the date of a award of the worlc. 

DELIVBRY OP ROAD ROLLEU BY UNITBD 
PROVINCES COMMBl!.CIAL CollPORAnON 

'524. SHRI P. VISWAMBHARAN: 
Will the Minister of WORKS, HOUSING 
AND SUPPLY be plesaed to state : 

(a) whether Govemmc:nt haTe accepted 
the ofer mado by tho United Provinces 
Commercial Corporation in the last week 
of March, 1968 to deliver the outalandiq 
road-rollers in instalments; and 

(b) the number of road-rollen cfeliyored 
since that offer was made ? 

TIlE MINISTER OF WOlUCS, HOUS-
ING AND SUPPLY (SHRI JAGA-
NATII RAO) : (a) In February, 1968. tho 
Govel1llDent expressed their wi1Iinpesa to 
accept supplies of outstsndiq road-rollers 
in instalments as offered by MIs. United 
Provinces Commercial Corporation (P) 
Ltd. subject to their furnishilll security by 
depositing certain shares and Jiving the 
~res~bc:d ulidertaking. However, keeping 
ID VIew the nature 6Dd tho intrinsic value: 
?f the securities offered by the Company 
ID March, 1968 and their omission to make 
any deliveries, the Govenunent could not 
avail of the proposed offer. 

(b) Tho firm have nO! IUpplied any road-
rollor Gee Ncmmber, 1967 wUD !hoy 
n~ olf~ ~ ~ellco 1Ul'l'lies, 

~ OP IMcxno TAX 

·525. SHRI NARHNDRA JtUMA& 
SALVE: Will the Minister at. FlNAN~ 
be pleased to state: 

(a) the number of assessme.Dtl made 
under the Income Tax Act where coasO-
quc.~tial tax effect (directly or indirectly) 
agreaatea to Rs. I lath or more, c:cm-
pleted in the months of January, February 
and March of the I'ast year whea auch 
assessments were to become timo-bIm!d 
(in the five years from the last day of tho 
Assessment Year) for the IlSlellSUIODt 
year, from 1959-60 to 1963-64; 

(b) out the assessments of Iaeom.Tu 
referred to in part (a) above, how many 
assessments were for CODIIDOD IISSCI8CeS tor 
more than one year; 

(e) how many of these: _18 had 
to be: reopened under Section 34 of tho 
Income Tax Act, 1922 or Section 147 of 
the Income Tax Act 1961; and 

(d) how many _e_ are et prc:seat 
in default.in the matter at. paymc:at of 
taxes in respect of tbesc: , __ II? 

THE MINISTER OF SI'ATB IN THE 
MINISTRY OF FINANCH (SHRI Jt. C. 
PANT) : 

(a) 1959-60 346 

(b) 

19~1 636 
1961-62 1,036 
1962-63 1,532 

1963-64 FiJurea not readily avail-
able. 

1959-60 132 
1960-61 244 
1961-62 402 
1962-63 426 

1963-64 Fisurcs not readily a9llll-
able. 

(e) and (d). The informatioa for the 
assessmcat years 1959-60 to 1963-64 is not 
readily available, but the coasaIi4atod 
fiIures for the IISSe9ImCDt years 1\151-59 
to 1962-63, corroeted upto 31-7-67, "... 
sa undalr:-

(e) 

(d) 
I" 

1,782 




